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1)

2)

REPORT OF THE DISTRI

1
CT COLLECTOR, SANGAREDDY
(RESPONDENT NO.8)

National Green Tribunal (SZ),
O.A.No.6 of 2022 directed
he report of the

y submitted that, {he Hon'ble
Order dated 31.01.2024 in

Sangareddy to [ile a report, as t
photographs reveal that the

15.02.2024 and in

It is humbl
Chennai in its
the District Collector,

TSPCB appears to be incorrect, as the
d the case on

unit was still in operation and poste
3.0024 and the case was posted

turn the case was adjourned to 15.0
for final hearing on 20.05.2024 with a direction to the District

nt of Mines & Geology for filing

Collector, Sangareddy and Departme

report.

it is humbly submitted that, the Assistant Director,

t submitted a report vide

(Enclosed as Annexure-I),

In connection,
Mines & Geology, Sangareddy Distric

Lr.No.2114/NGT/2019, dated 16.04.2024
pondent Stone Crushers i.e., (i)

(i) M/s Akrid Infra,
(iv) M/s Gold Dust

submitted a report out of the (6) res
M/s Pulluri Mining & Logistics Pvt. Ltd., Unit-],
(ili) M/s Hi-Tech Stone & Robos and Industry,

Ventures LLP, (v) M/s Sri Sai Balaji Stone Crushers and (vi) M/s
Hanuman Enterprises, except M/s Sri Sai Balaji Stone Crushers, all

the other (5) crushing units were stopped functioning and dismantled,

subsequent to the Joint Inspections conducted by Vigilance &

Enforcement, Revenue, TSPCB, Electricity and Mines & Geology

Department on 03.09.2022 & 03.11.2022. The M/s Sri Sai Balaji
er was levied with Environmental Compensation Fee of

Stone Crush
(Enclosed as Annexure-II) for

Rs.30,25,000/- on 12.11.2022
g violation of the orders of the TSPCB during the on the Joint

observin
It is humbly submitted that,

Inspection conducted on 03.11.2022.
the petitioner Sri PV.Subramanya Varma attended the Inspection of

O«
i



3)

4)

2
Pollution Control Board on

.2024 it was
cept Sri Sai

the Crushing Units conducted by the
28.01.2024. During the inspection conducted on 28.01
(6) respondent crushing units ¢X
all the other (5) crushing units were dismantled
| state and the

observed that out of

Balaji Stone Crushers
and the M/s Sri Sai Stone Crushers is in non-functiona
TSPCB has been carrying out to ensure no operations of the crushing

unit is carried out.

humbly submitted that, the Director, Mines & Geology,

strict in his report also reported that, a J
n conducted on

Further it is
oint Inspection

Sangareddy Di

of M/s Sri Sai Balaji Stone Crushers has also bee
26.03.2024 with a team consisting officials of Pollution Control Board,

& Enforcement, Revenue Department, Electricity

nt and Mines & Geology Department during which it is
state and there

Vigilance

Departme

observed that, the crushing unit is not in functional

are no indications of any recent crushing activity.

Conveyor Belts of the Crushing Unit was also removed and kept aside.
wards North-East to

Further the

Rocks and Boulders were stocked irregularly to

North-West side of the Crusher site. Further the Power Supply to the

Crushing unit has been disconnected andthe Crusher has been sealed

by the TSPCB Officials earlier and the same was found intact.

Photographs showing the inspection of the site is enclosed to the

Report of the Assistant Director, Mines & Geology,
/NGT/2019, dated

Sangareddy

District submitted a report vide Lr.No.2114
16.04.2024 which was enclosed herewith as Annexure-I.

"the Revenue Divisional Officer,

It is humbly submitted that,
on 01.05.2024 vide

Sangareddy submitted a report
Lr.No.B2/3720/2024 (Enclosed as Annexure-III) stating that, the

Power Supply of the Crushing Unit was already disconnected, the
Disg'ét Coll
LLEETOR
@ANGAREDDY DISTRICT,
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Conveyor Belt was removed and the Control Panel was already seized.

After seize of the respondent Crusher Unit no activity has been taken

place.

It is humbly submitted that the Environmental Engineer-I, Telangana
State Pollution Control Board, Sangareddy submitted a report on

04.05.2024 vide Lr.No.PTC292/PCB/RO-1:SRD/2024 (Enclosed as

Annexure-V), wherein it is reported that, the Pollution Control Board

vide its order No.Gen/173/TSPCB/ZO/RCP/ LH/2022-229, Dated
12.11.2022 levied  Environmental Compensation  Fee of

Rs.30,25,000/- on the respondent M/s Sri Sai Balaji Stone Crushers

for operating the Crushing Unit without consent of the Pollution

Control Board. It is submitted that, the Pollution Control Board

addressed a letter to the District Collector, Sangareddy on 11.04.2023

to requesting to recover the Environmental Compensation Fee levied

on the respondent Crushing Unit under Revenue Recovery Act, 1864.

Accordingly, the Tahsildar, Ramachandrapuram Mandal issued

demand notice Revenue Recovery Act, 1864 on 06.04.2023.

Subsequently, the M/s Sri Sai Balaji Stone Crushers paid an amount
of Rs.4,50,000/- out of total Environmental Compensation Fee levied
on the Unit i.e., Rs.30,25,000/-. The Tahsildar, Ramachandrapuram
Mandal for the remaining unpaid Environmental Compensation Fee
Rs.25,75,000/- issued Form-3 & Form-4 Notices on 16.05.2023 and
06.06.2023. Aggrieved by that the M /s Sri Sai Balaji Stone Crushing

Unit filed a Writ Petition No.15103 of 2023 before the Hon’ble High

Court of Telangana, Hyderabad (Enclosed as Annexure-IV) in which
the Hon’ble High Court passed orders directing the Petitioner i.e., M/s
Sri Sai Balaji Rock and Sand Industries to deposit the compensation
r deducting the amount already paid to the Board in six

amount afte
Qo O

bR
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equated monthly instalments commencing from the month of July,
2023 and instalments to be paid in the first week of each month;
overall within six months. The Environmental Enginecer-I, Telangana
State  Pollution Control Board, Sangareddy rcported that, the
respondent Crusher Unit paid 2 instalments of Rs.4,29,1 16/- (paid on
10.07.2023) and Rs.4,29,116/- (Rs.3,00,000/- on 21.08.2023 and
Rs.1,29,116/- on 23.08.2023) to the TSPCB Account bearing
No0.39271613872 and respondent Unit has not paid the remaining 4
instalments of balance amount i.e., Rs.17,16,768/-. For the
remaining 4 unpaid instalments the Pollution Control Board issued
notice to the respondent crusher Unit on 19.09.2023, 13.10.2023,

10.11.2023 and 12.12.2023. It is further reported that, the Conveyor

Belt of the crushing unit was removed, the Control Panel was seized

and the Power Supply to the crushing unit has been disconnected

with effect from 17.12.2020 and the unit has not been in operation.

It is respectfully submitted that, the respondent crushing unit M/s Sri
Sai Balaji Stone Crushers has not been functional as the power
supply to the unit was already disconnected, conveyor belt was

removed and the control panel was seized.

It is further humbly submitted that, with regard to the remaining
balance amount of the Environment Compensation to be paid by the
respondent Crushing Unit, notices have been issued to the Unit by the

Pollution Control Board to recover the amount following due process

of law.

Qg2

Place: Sangareddy D ISEGLE%‘E‘B;R
Date:| .05.2024 E&E—Wmm
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' " GOVERNMENT OF TELANGANA
Office of the Asst. Director of MIncs&@cology:: Sangareddy
" From To
The District Collector,

M.Raghu Babu, M,Sc.,B.Ed,
Asst. Director of Mines & Geology
SANGAREDDY DISTRICT(I/c).

Lr. No. 2114/NGT/2019, Dt.16.04.2024

Sangareddy District,

Respected Madam,

Sub: Mines & Quarries - NGT CASE-O.A.No.06 of 2022 (SZ) -
Orders of the Hon'ble NGT(SZ),Chennai issued on 31.01.2024 &
15.03.2024 - Case Posted for next/Final hearing on 20.05. 2024

-Report called for- Submitted - Regarding.

Ref: Lr.N0.H2/1849/2023, Dated:19.03.2024 from the District
Collector, Sangareddy District.

% %k X

I invite kind attention to the subject and reference cited wherein the
District Collector, Sangareddy District has directed me to go through the
directions of the Hon'ble NGT(SZ) Chennai in 0.A.No.06 of 2022 (SZ) dt:
31.01.2024 & 15.03.2024 and submit detailed report as per the orders of
Hon'ble NGT in coordination with the Pollution Control Board Officials within
a week and also submit a Counter in the matter before the Hon'ble NGT. The
operative portion of the order dt:31.01.2024 of Hon'ble NGT,(SZ) Chennai

(Point No:2) reads as,

“ 2.The report of the Telangana SPCB appears to be incorrect, as the
units. are operating though they were not operational at the time of
inspection. Let the Department of Mines and Geology and the District

Collector file a report in this regard '

In this connection it is submitted that as per the instructions the
matter (point No:2 of the NGT orders) has been enquired in coordination
with the Environmental Engineer, TSPCB, Regional Office-I at Sangareddy

and the detail report is submitted below.

It is submitted that, on 17.01.2022 one Sri P.V.Subramanya Varma
has filed one Original Application O.A. No:6 of 2022 in the Hon'ble NGT (S2),
Chennai with a prayer to initiate stringent action against illegal stone
crushers functioning without obtaining Pollution Control Board Clearances in
Rangareddy and Sangareddy District. Out of the (21) crushers mentioned in
the O.A, (6) crushers pertain to Sangareddy District. The details are

submitted below.

S, Name of the Stone crusher Location

No

1 M/s. Pulluri Mining & Logistics Pvt. Ltd., Unit-I Sy. Nos. 196, 197 and 198,

Kollur  (v), Ramachandrappram (M), |
Sangareddy District. '

Sy. Nos. 192, 193, 194, 195, 196, 197 &
198, Kollur (V), Ramachandrapuram
(M), Sangareddy District.

2 M/s. Arkid Infra

Sy. Nos.193 & 194, Kollur, Sangareddy

3 M/s. Hi-Tech Stone & Robos and Industry
District

Sy.Nos.192  to 1% Kollur ~ (V),
Ramachandrapuram (M), Sangareddy
District

4 M/s. Gold Dust Ventures LLP

5 M/s Sri Sai Balaji Stone Crushers

Sy-Nos.192  to 198, Kollur (V)
Ramachandrapuram (M) Sangareddy

District
6. ° | M/s. Hanuma Enterprises Sy. No. 12E, Osman Nagar (V). |
Ramacnandrapuram (M), Sangarede
“_LDlstrIct
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is submitted, th
ddy District an
Mines & Geology from time

ted on 03.09.2022

In this connection it
District Collector, Sangare

received from the Director of '
Technical staff have attended the joint inspections condyc )
and 03.11.2022 by the joint inspection team consisting of officials from

Vigilance & Enforcement, Revenue Department, TSPCB, Electricity anfj Mines
& Geology Departments ©on the above said stone crushers. During Fhe
inspections it was found that all the above (6) stone crushers were running
without any permissions from TSPCB and Mining Dept. Therefore, all the
crushers were stopped and instructed to close the crushers immediately.
Subsequently, in compliance of the orders issued by the Hon'ble NGT(SZ),
Chennai, (5) stone crushers were dis-mantled by the TSPCB & Revenue

authorities so that no crushing activity takes place.

crusher by name M/s Sri Sai Balaji Stone Crushers was
officials on 03.11.2022. Further, it was informed

that the TSPCB Board officials have levied Environmental Compensation Fee
of Rs. 30,25,000/- against M/s Sri Sai Balaji Stone Crushers for the violations
observed vide their order dated 12.11.2022. As on date they have not paid
the Environmental e. In this regard the Envirqnmental
Engineer, TspCB, R.O-1, Sangareddy has requested the District Collector,

i y Act for recovery

Sangareddy on 13.02. evenue Recover
of Environmental Compensation Fee of Rs. 30,25,000/- from M/s Sri Sai Balaji

Stone Crushers, Kollur(v), R.C.Puram (m)

However, one stone
sealed by the TSPCB and Revenue

Further, it is submitted that the pollution Control Board officials along
with Sri P.V.Subramanya varma , Petitioner and Sri V.B.Subramanyam ,
Advocate & Counsel for the Petitioner inspected the crushers in the subject
area on 28.01.2024 as per orders of the Hon'ble NGT and observed the
operational status of the Crushers. It was found that out of the (06) crusher
units, (05) Crusher units were dismantled and (01) crusher unit by name
M/s Sri Sai Balaji Stone Crushers is under non-operation. Further, it was
informed that the TspCB will carry out periodical monitoring of the unit to

ensure that unit will not carry the operations.
office Technical staff on 26.03.2024

have attended the joint inspection conducted by the joint inspection team
consisting of officials from Vigilance & Enforcement ,Revenue Department,
TSPCB, Electricity and Mines & Geology departments on the stone crusher
held by M/s Sri Balaji Rock Industry at Sy.Nos.193 & 194 Kollur Village,
Ramachandrapuram Mandal, Sangareddy District. At the time of inspection
the crusher unit was not functioning. There are no indications of recent
crushing activity. Conveyor belts were removed and kept aside.Rock
boulders were stocked irregularly towards North-East to North-West side of
the crusher. Further, finished stock was observed in the premises of the
crusher site. It is also observed that the power supply to the crusher was
dis-connected w.e.f: 17.12.2020. The crusher was Sealed by the TSPCB
officials earlier and the same was found intact.(Photographs showing the

Crusher inspection site is herewith enclosed).

Further, it is submitted that this
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Therefore, the present status of the (6) stone crushers pertaining to
Sangareddy District Is submitted below.

e e

[ Location [ Present status |

Sl Name of the Stone crusher
No | . S - ?
1 M/s. Pulluri Mining & Logistics Pvt. Lid., | Sy. Nos. 196, 197 and 198, ! Dismantled & |
Unit-1 Kollur (v}, Ramachandrapuram | Non-functioning, ’
M), | Machinery removed

2 M/s. Arkid Infra

Sy. Nos. 192, 193, 194, 195, ' Dismantled &
196, 197 & 198, Kollur (V), | Non-functioning

3 M/s. Hi-Tech Stone & Robos and Industry

Ramachandrapuram (M), f Machinery removed
Sy. Nos.193 & 194, Kollur(v) | Dismantled &
Ramachandrapuram (M), | Non-functioning.

i Machinery removed

4 M/s. Gold Dust Ventures LLP

Sy.Nos.192 to 198, Kollur (V), | Dismantled &

Ramachandrapuram (M), Non-functioning.
' Machinery removed

————

5 M/s Sri Sai Balaji Stone Crushers

Sy.Nos.192 to 198, Kollur (V), = Sealed, Conveyor

Ramachandrapuram (M), , belts removed &
i Non-functioning

6 M/s. Hanuma Enterprises

Sy. No. 12E, Osman Nagar (V), | Dismantled & Non-

t

|

‘ |

Ramachandrapuram (M), ¢ functioning. |
i Machinery removed J

This is submitted for favour

action in the matter.

Encl:
(Photographs)

Copy submitted to the Director
information.

of information and for further necessary

Yours faithfully

e

/) R
(AN e

4
Asst. Difector of Mines & Geology, I/c.,
Sangareddy District.
of Mines and Geology, Hyderabad for

Copy submitted to the Deputy Director of Mines and Geology, Nizamabad for

favour of kind information,

PR T AETE



rrm W S T e
o’ 2 T
. ~ jaaly
< - <




-

/7

hgoip[volse artp Jp =peg

e
B ¥

i

.‘ ¥
Ny & &5

4




¢

' 26/03)@003(;,_

A}



N | .
| - T
PrRNE FORE -\

| C ek 2

TELANGANA STATE POLLUTION, CONTROL BOARD
Zonol Office, 23-35/(1, Tulasi Reddy Complex, 2™ Floor,
Opp. Qowi. ITI College, R.C.I'uram, Sangareddy Distrlet - 502 032,
Phone : 08435 280477, Websliat tspch.egg.pov!n

BY REGD. POST WITH ACK, DUE
Ovrder No. GTN/173/TSPCB/ZO/RCP/LTV2022-229 - Dt: 12.11.2022.

Sub: TSPCB, ZO, R.C. Puram — M/s, Soi Balaji Rock Sand Industries (Stone Crushing
unit), Sy. No.193 &194, Kollur(V), Ramachandrapuram (M), Sengareddy District —
Environmental Compensation levied - Reg. !

Ref: 1. Inspection by the Board officials on 06.03.2019.
2. Show Causc Notice issucd to the industry on 15.03.2019.
3. T.O. repott to the Board Office on 15.04.2019.
4. Closure Order issucd on 14.05.2019.
5. Inspection by the Board officials on 13.06.2019.
6. Rcminder letter to the SEE, TSSPDCL on 17.06.2019.
7. Lr to CMD, TSSPDCL on 19.07.2019.
8. Letter addressed to the District Collector on 10.12.2019.
9, Letter addressed to the Tahsildhar, RC Puram on 20.12,2019.
10. Reminder Jetter addressed to the Tahsildhar; RC Puram on 13.02.2020.
11. Inspection by the Jaint Inspection of Revende, TSPCB and Mining Officials on
16.12.2020.
12. Inspection by the Board officials on 04.01.2021.
13. 1.0. rcport to the Board Oftice on 11.01.2021.
14. Lr. No. H2/65/2021 received from the District Collector w.r.t. W.P. (PIL No.
233/2020) on 01.02.2021.
15. T.0. report to the Board Office on 05.11.2021.
16. Joint Inspection Team conslitufed by Hon'ble NGT vide order dated 17.01.2022.
17. Hon'ble Hight Court orders dated 18:01.2022 in WP No. 12022 of 2020.
18. Inspection by the Joint Inspection Team on 08.03.2022.
19. T.O. report to the Hon'ble NGT on 30.03.2022,
20. Inspection by the Board officials on i5.06.2022,
. 21. Lelter addressed to the District Collector on 20.06.2022.
22. Hon'ble NGT order dated 17.08.2022 in CA No.06 0f2022.
23. Inspeclion by the Board officials on 29.08.2022.
24. Letter addcessed to the District Collector on 01.09,2022.
25. Letter addressed to the Tahsildhar, RC Puram on 02.09.2022.
26. Inspection by the Board officials on 03.09.2022, . '
27. Lr. No. H2/1849/2022 received from the District Collector w.r.t, W.P. No. 12022
of 2020 and OA No. 06 of 2022 filed by Sri P.V.Subramarya Varma, S/o. Sri
Achuta Ramaraju, Rfo. Khairathabad, Hyderabad.
28. Inspection by the Board officials on 17.10.2022.
* 20, Letter addressed 1o the Tasildher, RC Puram on 25,10.2022.
30. Lr. No. 01/PCB/RO-1:SRD/CFE/2022, Dt: 31.10.2022.
31. T.0. Notice No, GEN/173/TSPCB/ZO/RCP/LH/2022-224, Dt: 31.10.2022.
32, Hearing held at TSPCB, Zonal Office, R.C.Puram on 07,11.2022.
33. Industry's letier dated 09.11.2022.
34. T.0, Order No. GEN/173/TSPCB/ZO/RCP/LH/2022-225, Dt: 09.11.2022,
35, Representation dated 11,11.2022 by the stone crushing industries located in 111

.0. )
6. Hearing held at TSPCB, Zonal Office, R.C.Puram on 11.1.1.2022.

W

0=
WHEREAS, you are operating a crusher in the nzme of M/s.Sai Balaji Rock Sand

Industries at Sy. No.193 &194, Kollur (V), Ramochandrapuram (M), Sangareddy District,

e Vamme tw s WUEIAY A Y v
"



sued show causc

cted your unil o0 06.03.2019 and is

hout consents of the Board
sconnection orders

WHEREAS, the Board Officials inspe
g the unit wil

d closure orders and power di

required under

notice vide reference 2 cited for operalin

Waler and Air Acts. Subsequently, the Board issuc

1o the industry on 14.05,‘2019.
gain inspected your unit on 13.06.2019 and observed that,

d a reminder letter to the Superintending
ing Director, TSSPDCL,

WHEREAS, the Board Officlals a

the stone crusher is in operatlon. The Board has addresse
SSPDCL, Sangareddy and the Chairmas & Manag
& 7" cited for disconncction of power supply.

901, 114 Floor, DSR

Engineer (Opetations), T
Corporate Office, Hyderabad vide reference 6"
M/s. D.S.R Educational Society, Office at Plot No.
Tranquil, Ayysppa Society, Madhupur, Hyderabad has filed a writ Pelition No. 15471 of 2019

e Crusher, before the Hon'ble High Court. The Hon'ble High Court vide order
PCB o ensure that the Stone

In the meanwhile,

ggainst your Ston
dated 18.10.2019, has passed an interim dircction directing the TS
Crusher do not carry on crushing operation in the premises.

Board has addressed letfer 10 the District Collector & Magistrate, Sangareddy vide

* The
o confiscate the stone crusher under

reference 8" cited requesting to direct the 'I‘ahsil::lha:, RC Puram t
Section 123 of Code of Criminal Procedure which deals the procedure for removal of public nuisance

and process thereof and subseguently, addressed a Jetter to the Tahsildhar, RC Puram in this regard.

A reminder letter dated: 13.02.2020 was also addressed to the Tabsildar, RC Puram by the

Office of the District Collector, Sangareddy with a direction 1o submit the action laken report.

Accordingly, as per Instructions from District Co]l;:ctor, the teamn consisting of Tahsildar,

Ramachandrapwam Mandal, Environmental Engincer, TSPCB, Sangareddy, AD (Mines),
Sanparcddy and officials of TSSPDCL inspééted the industry on the night of 16.12.2020. During
it was observed that thc above stone was not in operation. The Tehsildar,

inspection,
rusher,

Ramachandrapuram Mandal seized the power. transmission equipments of the above stone ¢

The Board Officials 2gain inspected the stone crusher on 04.01.2021, and observed that the

stone crusher is not in operation, During inspection on 11.01.2022, it was obscrved that the above

stone crusher is not in operalion and ideal. However, storage of metal and dust observed within the
premises.

‘WHEREAS, Sri. P.V.Subramanya Varma, S/o. P.Atchutha Rama Raju, R/o. Hyderabad has
senl a representation 1o the Chairman, Hon'ble NGT, Principal Bench, New Delhi, The Hon'ble NGT
registered the representation as Original Application (0.A.) No.6 of 2022. The main prayer of the
applicant is as follows:

(A)Resteain Respondent No.15 to 33 (29th respendent is MJs, Sai Balaji Rock Sand Industries)
from carrying illegal and unauthorized crushing activites in Rangareddy District and
Sangareddy Districts without obtalning Consenl from 4™ Respondent / Telangana Stat
Pollution Contro) Board, )

(B) Appoint and expert Commitiee fo conduct surprise inspection on the wnits run by Respondent
Nos,15 to 33 in order to examine the real activity and asscss thc damage caused to th
<

environment in Rangareddy and Sungareddy Dislricts of State of Telangana



.._\?3 —

(C) Pass and order or orders ns this 1lon'ble Tribunal may duu;'m fit offd uppropriate in the facts

and the eiroumstances of the present application.

I Direct the respondent Nos,] to 14 to inltlate steingent action ogainst the respondent

Nos. 15 1o 33 for an unauthorized and fllegal operation of stone crushing activities in
Range Reddy and Sanga Reddy Districls of State of Telangana without obtaining
Consent for Establishment and Consen{ for Operatlon from the 4" respondent.
1L Direct the Respondent Nos. 1 to 14 to demolish / remove all the illegal and
unauthotized structures erccted by the Respondent Nos. 15 to 33 without obtaining
Consent for Establishment and Consent for Operation from the 4™ respondent as laid

down under the provisions of Water (Prevention and Control of Pollution) Act, 1974

and Air (Prevention and Control of TPollution) Act, 1981,
UL  Direct the Respondent Nos, 1 to 14 preventing establishment and operation of the
stricts which is bad in law and
1981 and Water

illegal and unauthorized stone crushing units of Di
contrary to the Air (Prevention and Control of Pollution) Act,

(Prevention and Control of Pollution) Act, 1974 and in violation of the fundamental

rights guaranteed under Adicle 21 of the constitution of India and accordingly direct

the rospondent Nos. | to 14 to seize and prevent the operation of the Respendent Nos.
15t033.
IV.  Direct the Respondent Nos. 15 lo 33 to pay environmental compensation including the

cost of restitation of Environment under Seetion 15 of NGT Act, 2010.

V. Pass any ofder or orders as this Hon'ble Tribunal may deem fit and appropriate in the

facts and circumstances of the present application.

WHEREAS, the Hon'ble NGT vide orders. gated 17.01.2022 appointed 2 Joint Committee
and directed 1o impose envirounental compensation for the violations committed by them if any,
apart from assessing’ compensation for the damage caused to the environment, including cost required
for restoration of the same.

During inspection on 08.03.2022 by the Joint Committee constituted by the Hon'ble NGT vide
order d1.17.01.2022 in 0.A.No,06 0f 2022, the above stone crusher was observed not in operation and
idle, However, legacy storage of metal and dust was observed within the premises. During inspection
on 15.06.2022, it was observed that the industry again installed the DG Sets for operating the crusher
clandeslinely.

The Board has zddressed lctter the District Callector & Megistrate, Sangareddy 20.06.2022
requesting to issue necessary instructions 1o the Revenue Autharities in compliance of the orders of
Hon'ble High Coust an 18.01.2022 in WDP.No.12022 of 2020 to stop the operalions of the stone
crusher,

The Board Officials ngain inspected the stone crusher on 25.08.2022, and observed that the
stone crusher has installed DG set for aperaling the crusher clandestinely. The Board has addressed
Jetter The District Collector S Magistrate, Sangareddy and the Tabsildhar, RC Puram vide letter dated
01.09.2022 & 02.09.2022 requested ta issue stap the operation of the stone crusher by stizing and
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n complianco of the orders of Hon'ble High Court on 18.01.2
06 of 2022.

consisting of Officlals of

confiscating the machinery
WP.No.12022 of 2020 & Hon'ble NOT, Chennal in the matter OA No.

During Inspection on 03.09.2022 by the Joint Inspection Team,

TSPCE, Mines & Geology and Revenue the stone crusher was not in operation and the DG set was

removed.,
The Board Officials again inspecled the stone crusher on 17.10,2022, and observed that the

stone crusher has re-installed removed DG set for operaling the crusher clandestinely.

The Board has addressed letter the District Collcctor & Muglslfalc, Sﬂngdrcddy and the

dated 25.10.2022 requested to seize / confiscate the DG sct and

Tahsildhar, RC Puram vide letter
Hon'ble High Court in WP.No0.12022 of

machinery for compliance with the directions issued by the
. 2020 & Hon'ble NGT, Chennai in the matter OA No. 06 of2022.

The RO, Sangdreddy vide reference 30" cited, submitted 2 detailed report on the status of the

industry and indicating the no. of days of violation of the Board Directions as [ollows:

Operation of unit observed ond issued Show | 15.03.2019
Cause Notice for operating without
CFE/CFO of the Board

Closure Orders issued and power was not | 14.05.2019

No. of days of violation s

disconnected.
Government issued Lock Down Orders due | 21.03.2020 (till 373+138 =511days
to COVID-19 31.07.2020)

Seizure of power transmission equipment of | 16.12,2020
stone crusher during Joint Inspection of
Revenue, TSPCB and Mining Officials

Relnstellation and operating  the  stone.| 15.06.2022

crusher by installing DG Set. No. of days of violation is 80
DG set removed 03.09.2022 days

Reinstellation and  operating  the  stone | 17.10.2022 No. of days of violatlon till
crusher by installing removed DG Set. dale is 14 days

Total no. of violating days 605 days

Accordingly, the Board caleulated Environmental Compensdtion in compliance with the

Hon'ble NGT Orders dated 17.01,2022, as per the calculation below:

* Environmental Compensation to be levied:

Environmenta! Compensation (EC} =Py x NxRxSx Ly
Where ©a.

Py Pollution index of industral sector

N - No of days of violation took place

R— A faclor in Rupees for EC

S = Factor for scale of operation

Lp— Location factor

Py Is taken as 50 duly considering the category of the industry i.c., Orange Calegory
N taken as 605 days for which perlod violation took place.
R Is suggesied to consider as 250

S ia taken as 0.5 considering the uait Is small scale industry
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Ly Is token ns | consldering the elly population Is < L milllon in wl:IcI;%: Industry exlsting.

issued with a show cause cum hearing notice inlimaling

til compensation of Rs.37,81,250/- and directed Lo appear before the
R.C.Puram dn lhe Office of Joint Chiefl
11.30 AM for hearing

Vide reference 31" eited, you are

the levy of environmen

External Advisory Commiltee of Zonal Office,

Environmental Engincer, Zonal Office, R.C.Puram, TSPCR on 07.11.2022 ot

in this regard.
you wero given opportunity of hearing before the Extemal Advisory

Accordingly,
have attended. The

Comnmittee of Zonal Office, R.'C.Puram on 07.11,2022 at 11.30 AM, which yau
Industry informed that they were issucd wilh closure orders'on 14.05.2019 and power connection {o
the crusher was disconnected and the crusher was not in operation at any point of time. Further, they

did not have renewal of Mineral Dealer Lease (MDL) from Mines & Geology Department and

therelore it could be safely presumed that there was no activity in the sile at any point of lime. The

unit was closed during the COVID period. The industry also submitied an application to the Board
for grant of CFO and they were neither spproved nor rejecled and are pending for consideration
before the Board. The industry submitted they haye never commitled any violation environmental

loss aud is in severe financial crlses. They have used DG sets for 50 families who worked in their

place for trading road melal and road work materials. In view of the same, the industry requested 1o

drop the levy of Envitonmental Compensation,

. The Commiltee obszrved thet the industry made an online application vide application no.
1876228 on 14.03.2019 directly for CFO (Fresh) of 1o the Board, The application was rcturned by
the RO on 15.03,2019 with an advice to make 2n application through single window systcm

(TSiPASS). Accordingly no application of the industry is pending with the Board. Further, during

severel inspections by Board officials and also the Joint Commiftee, it was observed that the

industry is being operated clandestinely using DG.Sets. The Commiltee after detailed discussions,

recommended to levy final Environmental Compensation of Rs.37,81,250/- for violztion of Board's
Closure orders, ' .

WHEREAS, the Board vide order dt.09.11.2022 Issued directions Levying the
Environmental Comperisation for Rs, 37,81,250/- (Rupees Thirty Seven Lalths Eighty One
Thousand Two [undred and Fifty Only).

WHEREAS, the stone crushing industries located in 10 KM radius area of Osman Sagar &
Himeyath Sagor Inkes have represented to the Board staling that the Environmental Compensation
Jevied is on higher side and pollution poteutial of the indusiry is minimum and the industries nrc.
small scale industry falling under orange category and requested to reduce the Environmental
Compensation Jevied.

WHEREAS, the issuc was again review before the External Advisary Commiliee at T.S
Pollution Conlrol Boeard, Zonal Office, R.C.Puram 11.11,2022 to cxamine the represcntation
submiticd by the industrles located in 10 KM radius area of Osman Sagar & Himayath Sagar lakes.
The Commiltee nofed that ihe pollution index (PI) considered for assessment was taken as 5-0 and R
factor in rupecs was taken as 250, The committee afier detalled examination of the representution

i g e ey . .. o
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mall scale industrics which have pollution potential for
Environmental Compensalion
pensation.

of the industry noled that the industrics are s
\ce recommended to consider minimoin
levying the cnvironmental com

objections of the

Orange edtegory. The commil
of Its.5000/- per day as per the guidelines of CPCB for
| examination af the material facts of the case,

WIEREAS, afler careflu
the Board hercby levy revised Environmental

industry and recommendations of the committee,

Compensalion as per the calculation below:

Environmenta) Compensation (EC) = P x NxRxSxLs
Where

|~ Pollution index ol"industrial sector

N - No of days of violation took place

R — A factor in Rupees for EC.
S - Factor for scale of operation

L¢ — Location factor
P, is taken as 45 duly consideriog the category of the industry i-c5, Orunge Catcgory.
N taken as 605 days for which period vicladon took place,

1l Compensutfon of Rs.5000/- per day s

ation

Minimum Eovironmeo pall be considered for
t of Ca p

Hence, be Enviroameatal Compensation is 5000 x 605
= Rs.30,25,000/~

In view of the above, the Board hereby levy revised Environmeatal Compensation of
Tweuty Gve Thousands Rupees Only) in compliance
Lhout consents of the Board,

(A)of

IR5.30,25,000/- (Rupees Thirty Lalhs and
with the Hon'ble NGT Orders dated 17.01.2022, for operating units Wi

continuing operalions'even afier issue of closure ozders by the Board issued under section 31
Alr (P&CP) Act, 1981 and for causing damage 1o the cavironment.

You are directed deposit the R5.30,25,000/- {Ruptes Thirty Lakbs and Tweaty five

Thousands Rupees Ouly) \owards Environmenta] Compensation within ooe week.

(&8 2 -
JOINT CHIEF ENVIRO -N\'r “| -)c?nmm

To

M/s, Sai Baluji Rock Soad Industrics,
(Stone Crushiog unif),

Sy, No.193 &194, Kollur(V),
Ramochapdrapuram (M),
Saogareddy District.

Copy to the E.E. R.0., Sangaceddy, Sangareddy District for informetion ood necessary action.

[———=
@ CamScanner
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GOVERNMENT OF TELANGANA
OFFICE OF THE TAHSILDAR, RAMCHANDRAPURAM MANDAL, SANGAREDDY DISTRICT
No. B/7568 /2022 Dated!06.04,2023

FORM = 1 .
(See Section 8)
DEMAND NOTICE UNDER SECTION 8 OF REVENUE RECOVERY ACT, 1864

It Is notified that, Sri Srikanth Nalk, Mandal Glrdawar, Ramchandrapuram Mandal,
Sangareddy District is authorized to distraln the property of the-under mentloned

*defaulter for arrears of public revenue due by him:

° o Date of distress and
- i 23 532 8 dellvery of copy to
%%: 2 g 8| E o 2 4w | defaulter orif no
g <5 o © s z& L £'3 | distress Is made, date
g% = ) cw| Sp c nE ‘of payment of sum
A o ] EST] 2 ™ [ m
EES| ES C o EB 89 Eol| 8o [9U°
= [ -4
z283|=o € £5|8% APl &R
1]
[ =
=
[¥] a - 1 Jo-l o~ 1 '
[} - - ~
S| 285 o |8 lgs |8 | 8
s|lse8s |3 8 |83 (8 | ¢
S| 2w SH " ) o \n v
x| 832 o ~ m ~ ~
0D oD = - o N ~ ~
—_ e e Q (=] Q
o= =M m n m m
wo GA - -
wn C E .
=~ M o
o=
The defaulter is hereby informed that, if the amount due togather with notice fee
and all expenses of distress be not previously Immediately discharged, the distalned

property will be immedlately brought to public sale. .
- p—0
) [ ) J ‘/
&Tahslldar 6|\ 9275
Date: § .04.2023 jjilznchandrapu Sm (M)
pee

NOTE: 1. The defaulter l.e., Management of M/s Sal Balail Rock and Industrles (Stone
rushing Un! sltuated in land Sy No0.193 & 194 of Kollur village, Ramchandrapuram

Mandal, Sangareddy District Is Informed that on presentatlon of thls distralt order, he
should pay the arrears together with the notice fee to the person employed to make the
attachment and obtain 2 recelpt from him.

Id produce this demand and if the sum due be not at once

d on the day on which the property Is distralned, he should
dorsing theréon a list of the property

NOTE: 2, The distrainer shou

paid he ma{l make distress an
dellver to the defaulter a copy of the demand en

distratned and the name of the place where It 1s kept.

NOTE:3, The arrears amount to be pald within the perlod of one week from date of

recelpt of this Notice.
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FORM N0, 11
R TO ATTACHMENT OF LAND GLQ/

PEMAND PRIO
(Scct]on-zs)
Lrics (stant

and Indus

Notice ©f demand to M/s Sal pnlaji Rocle S
Crushing Unit) In the village of Kollur of anchnndrnpm'ﬂm andal L24E
notice that the Tahsildar of Ramclmnclrapurum Mandal demonds frum you L.“"'
sum of Balance amount of Rs.25,75,000/‘ (Twenty Five Lakhs Geventy TVC
d penalty under peventlc peovery At 1O
Ing pollution lo the
m e

y caus

which was jmpose
wlthin

he Board thareb

amount 15 Days [ro

Thousand Rupees)

violating the canditions stipulated by t

environment and you are required to pay the

date of the service of this notice.

vou are now required £ ~  onaccount of peon's batté:

. TG
Tahsllc{aréI 2
(M)

mcha\ndraPUra

6""‘5‘?1’

Station:Ramchandrapurarn

Date:06.06.2023

C} Scanned with OKEN Scanner



GOVERNMENT OF TELANGANA
(REVENUE DEPARTMENT)

To
From o
B.Vasantha Kumari, The District Collector,
Revenue Divisional Officer, Sangareddy
Sangareddy
Madam

Lr.No.B2/3720/2024 Dated: 01.05.2024

Sub: NGT — O.A No.06 of 2022 (SZ) — Orders of the Hon’ble Court on Dt:
31.01.2024 & 15.03.2024 - Case Posted on Dt: 20.05.2024 -
Conduct spot inspection and present statues of the Stone Crusher

unit — Report Called for - Submitted — Reg.
Ref: 1. The District Collector, Sangareddy Lr.No.H2

Dated: 16.04.2024.
5. This office Lr.No.B2/3720/2024 Dated: 20.04.2024 addressed

to the Tahsildar, Ramachandrapuram Mandal
3. The Tahsildar, Ramachandrapuram Mandal Lr.No.B/7568 /2022

Dated: 29.04.2024

/1849/2022,

& & & &

I invite kind attention to the reference 1st cited wherein the District
Collector, Sangareddy has informed that the Hon’ble NGT in it‘s order dated:
31.01.2024 and 15.03.2024 in 0.A.No.06 of 2022(SZ) and case posted on Dt:
20.05.2024 & requested to conduct spot inspection and ensure that the
subject crusher unit is not in functional and to take necessary action to
prevent any further operation of crusher unit and submit a detailed report
along with the photographs ir‘rrlmeldiately.

Further informed that, vide reference 31 cited the Tahsildar,
Ramachandrapuram Mandal has conducted enquiry and stating that, in
coordination with the concerned officers (05) Stone crusher were totally
removed out of (06) Stone crushed in the cluster of Kollur Village of
Ramachandrapuram Mandal, Further after knowing M/s Sri Sai Balaji Stone
Crusher was illegally operating its function after the orders of Hon’ble National
Green Tribunal, Chennai the Crusher was seized in front of Pollution Control
Board, Electrical, AD Mines, Revenue & Police Officials and DG. Set & Panel
was handed over to the Executive Engineer, Pollution Control Board
~ Dt: 03.11.2022. Further warned not to take any activity.



&

-\~

Further, part of the TSPCB ecnvironment protection to an amount of

Rs.30,25,000/- penalty amount was impos
Sri. Sai Balaji Crusher Management. Conscquently the penalty amount was

paid to the Tahsildar, Ramachandrapuram Mandal under RR Act in (03) terms
tal Rs.8,79,116/- (Rupees

i.e., Rs.4,50,000/- Rs.1,29,116/- Rs.3,00,000/- to
Eight lakhs Seventy Nine thousand one hundred and sixteen only). Due to non
sued to the

cd & noticc was issucd to the M/s

payment of the remaining amount Form-3, Form-4 notices were is
above management under RR Act 1864, Sec-22&25

Further, the Hon’ble High Court was ordered in W.P.No0.15103/2023 to
M/s Sri Sai Balaji Crusher to pay the remaining amount term wise i.e., in (06)
months equally from July-2023 but the M /s Sri Sai Balaji Crusher (Proprietor)
was paid only (02) months amount.

Further stating that, Power supply, Stone crusher conveyor belt was
disconnected under the super vision of Vigilance & Enforcement Dept.,
Revenue Dept., TSPCB, Electricity, Mines & Geology Dept., & M/s Sri Sai Balaji
Crusher on Dt: 26.03.2024 and Control panel was also seized with
photographs (Copies enclosed). After seized no activity is going on.

This is submitted for favor of kind information and further action.

Yours faithfully,

| Encl: (As above) ‘\Ve%\@di

Revenue Divisional Officer,

QL/ Sangareddy
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NMENT OF TELANGANA

v GOVER ,
REVENUE DEPARTMENT
From: To:
B. Sangram Reddy, The Revenue Divisional Officer,
Tahsildar, Sangareddy
Ramchandrapuram Mandal -
Lr.NQ.B[7568[2022, glated:j)ﬁ’z.04.2024
Madam,
sub: NGT - O.A No.06 of 2022 (SZ) - Orders of the Hon'ble Court on
s e Dt:31.01.2024 & 15.03.2024 - Case posted on Dt: 20.05.2024 -
,ﬁV;'JQTEZT\q{Q‘onduct spot inspection and present statues of the Stone Crusher
_fi} = Eaynle - Report called for - Submitted - Reg.
7 N '-’:‘(‘.:\"‘ ,
ez B
Vi . - 1, The Distri 2/1849/2022, dated:
Vi Ro Ref: - 1. The District Collector, Sangareddy Lr. No. H
5% KPR 5@ 4164042024,
sangareddy Lr.No.82/3720/2024

- ‘,..'
Sorpme, TEST L
y BEVT

TS e -
e — el

gi";Th’e Revenue Divisional Officer,
e

@@@

cited, wherein the Revenue

he reference i
n'ble NGT in its order

I invite kind attention to t
y has informed that, the Ho

A.No.06 of 2022 (5Z) and case posted
pection and ensure that the

Divisional Officer, Sangaredd

dated: 31.01.2024 and 15.03.2024 in O

on Dt:20.05,2021,i& requested to conduct s

t crusher unit is not in functional and t
nd submi

pot ins
subjec o take necessary action to prevent
any further operation of crusher unit a t a detailed report along with the
photographs immediately.

it is submitted that, I along with the Mandal Girdawar,

has conducted enquiry and stating that, in
tone crushers were totally

In this regard,

Ramachandrapuram Mandal
ation with the concerned officers (05) S

removed out of (06) Stone crushed in the cluster of Kollur Village of
Ramachandrapuram Mandal. Further after knowing M/s Sri Sai Balaji Stone
Crusher was illegally operating its function after the orders of Hon’ble National

Green Tribunal, Chennai the Crusher was seized In front of Pollution Control
evenue & Police Officials and DG. Set & Control

coordin

Board, Electrical, AD Mines, R
panel was handed over to the Executive Engineer, Pollution Control Board Dt:

03'1,1'12.022' Further warned not to take any activity.




-93_

n amount of
e M/s Sri
paid to

Further, part of the TSPCB environmental protection to 3
nount was Imposed & notice was Issued to th

ment. Consequently the penalty amount was
(03) terms i.e.,

(Rupees Eight

Rs.30,25,000/- penalty at
Sai Balaji Crusher Manage
the Tahsildar, Ramachandrapuram Mandal under RR Act in

Rs.4,50,000/- Rs.1,29,116/- Rs.3,00,000 total Rs.8,79,116/-

thousand one hundred and sixteen only). Du
ued to the

lakhs Seventy Nine e to non

payment of the remaining amount Form-3, Form-4 notices were iss
above management under RR Act 1864, Sec-22&25.

Further, the Hon'ble High Court was ordered in W.P.No.15103/2023 to M/s
Sri Sai Balaji Crusher to pay the remaining amount term wise i.e., in (06)
months equally from July-2023 but the M/s Sri Sai Balaji Crusher (Proprietor)

was paid only (02) months amount.

Further stating that, Power supply, Stone crusher conveyor belt was

sion of Vigilance & Enforcement Dept., Revenue
& M/s Sri Sai Balaji Crusher on

disconnected under the sdper Vi

Dept., TSPCB, Electricity, Mines & Geology Dept.,
Dt:26.0?3_.2024 and Control panel was also seized with photographs (Copies

enclosed). After seized no activity is going on.

In view of the above, I am submitted the factual report for taking further

action.
Yours faithfully,
Encl: (As above) 4 @
—

&ransilddr— '
Ramacfandrag upfb L[ML@ 147

Copy submitted to the District Collector, Sangareddy for kind information.
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R THE STATE OF TELANGANA AT HYDERABAD

HIGH COURT FO
(Speclal Original Jurlsdiction)

FRIDAY. THE SIXTEENTH DAY OF JUNE
TWO THOUSAND AND TWENTY THREE

PRESENT
THE HON'BLE THE CHIEF JUSTICE UJJAL BHUYAN
AND
THE HON'BLE SRI JUSTICE N.TUKARAMJI

WRIT PETITION NO.13103 OF 2023

Between:
M/s Sri Sai Balaji Rock Sand Industrios Pvi. Ltd.. Represenfed hy (t3 AU[:med
Signatory. Kadiyam Kalyan Chander, S/o. K. Ramachandraiah Aga 35 yea Ranqa
549, Near Saharastates, Sri Rama Hills Colony. Mansoorabad. L.B Nagaf.

Reddy.
_PETITIONER

AND '
1 The Stale of Telangana, Rep. by its Principal

' Depariment, Secrelariat, Hyderabad.
2. The Tahsikar, Ramchandrapuram Mandal, Sangareddy District

3. Telangana State Pollution Control Board, Paryavaran Bhavan Sanath Nagar

Hyderabad. Rep by its Chairman

4. The Zonal Qffice, Telangana Slate
Reddy Cotony, R.C. Puram, Sangar

Environmental Engineer

Secretary, Revenué

Poflution Control Board, 25-35/11. Tulasd
eddy District. Rep. by its The Joint Chief

..RESFONDENTS

Patition under Article 226 of the Constilution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Cout may be
pleased to issua Wril, Order, or Directlon more partic'r;ﬂ'arly ane in the nature of
writ of Mandamus declaring the Impugned Demand Notice, dated 06.04.2023,
inventory of the Atlached property, datad 02.05.2023. Nolice of Sale, dated
16.05.2023 and Demand Nolice, dated 06.06.2023 under Revenue Recavery

Act, are without having Jurisdiction, contrary to The Air (Prevention and Control of
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lion 8, 9. 22 and o, \

. | . Sac
o aad 10 contravention 10 o "
L, ' i (llegal and
Poliution) AC p—yx 1564 as belnd arbitrary 169 Viotay,,
nw 0 ' . ) 't.
Tolangana Rave o Conslilution of Indid and violative of pring

H the |mpugned pemand Nolice, dateg

and consequonily quas
ed 02052023, Notice of

chad property. dat
d 06.08.2023 under Revenue

of natural juslce:
vontory of tha Alla

06.04 2023, in
and Demand Notlce, daté

Sale, dated 16.05.2023

Recovery Acl.

1A No: 1 OF 202

on under Section 151 CPC praying that in the ci
petition, the High Court may be pleased

Pelit rcumstances stated

[0 the affidavit filed in suppart of the

_Pending’d‘mposal of Ihe present Writ Petition the Hon'ble Court stay all further

proceedings pursuani to Issuance of Demand Notice, daled 06.04.2023,
in
ventory of the Atlached praperty, dated 02,05.2023, Notice of Sale, daled

16.05. i
2023 and Notice, dated 06.06.2023 under Ravenue Recovery Act

Counsel (or the Patiioner: SRI RAJESH WMADDY
Cou
nsel for the Respondent Nos.1 & 2: GP FOR REVENUE

Counsel for the Res
pondent Nos.3 & 4: SR
. : SRIPRANAV, S.C.F
» 3.C. FOR TSPCB

The Court made the foliowing: ORDER



THE HON'BLE THE CHIEF JUSTICE UJJAL BHUYAN
AND
THE HON'BLE SRI JUSTICE N, TUKARAMJI

WRIT PETITION No.15103 of 2023

ORDER: (Per the Hon Do the Chxef Justce Lpal fhugan]

Heard Mr. Rajesh Maddy, learned counscl for the
petitioner and Mr. Pranav, learned counse! appearing for

_the Telangana State Pollution Control Board,

2. By filing this petition under Article 226 of the
Constitution of India, petitioner has assailed legality and
validity of the demand notice jssued by the Tahsildar,
Ramchandrapuram Mandal dated 06.04.2023 wunder

Section 8 of the Revenue Recovery Act, 1864.

3.  The aforesaid notice has been followed by subsequent
notice dated 16.05.2023 for the purpose ol attachment of

the schedule property of the petitioner.
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pave been issucd following 1,
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' hove 1 .

; rhe @ I——" by the Telangana Stage

B0 CINE EAL ’

e ] O DTt
5 ll”‘“‘I

.\\:\h!

(hriefly, ‘the Board® hereinafter)

Roard

l‘ur-l-:mn Control .
[ | “En gy = -
11-A of the Al (Prevention and Control of
. S(‘(_‘[Iﬂ,] "
pndat

: 0s1l.
l‘vl:'unnn] Act, 198

mention  that National Green  Tribunal,

- We may
nern  Beneh, Chennai, in O.A.N0.06 of 2022 had
Southe
.sed an order dated 17.01.2022 levying compensation
pass v :

against the 'pctitioncr for operating its industrial unit
without consent of the Board and continuing operations
cven after issuance of closure order by the Board and for
causing damage to the environment. Following the same,
the Board passed an order on 09.11.2022 quantifying
environmental compensation at Rs.37,81,250.00 and
directed the petitioner to deposit the said amount with the
Board within onc week. Thereafter, the Board passed a

subsequent order on 12.11.2022 revising the quantum of

environmental compensation to Rs.30,25,000.00 and

directed the petitioner to deposit the said amount within . -
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amount,
» Tecourse has been taken ¢
e - 0 the provisions of the
ecov
ery Act, 1864 pursuant to which th
impugn ' C
pugned demand notices have been issued

6 In vi #
. view e
w of the submission made by learned counsel

for th T .
e petitioner which has found acceptance with learned

counsel for the Board and which (he court also finds to be

a reasonable one, it is nol necessary to delve into the

various grounds of challenge to the impugned notices.

7. Learned counsel for the petitioner submits that the

n amount of Rs.30,25,000.00 would be paid

compensatio
onthly instalments after

by the petitioner in six cquated m

deducting the amount already deposited.

g. In view of the above, we direct that the petitioner
e compensation amount after deducting the

quated monthly

shall deposit th
i
ready paid to the Board in six ¢

amount al
instalments commencing [rom the month of July, 2023;




/

To,

MP
SW

- S\~

i . ch month;
mstaliments to Lo poid in the firat week aof ca i

K
overall within six mon(hs.

. : to
3. In view of the abaove, respandents are directed not

procecd with the impugned demand notices.
l0.  This dispases of the wril petition,

Miscellancous applications pending, il any, shall

stand closed. However, (here shall be no order as to costs.

SD/- C.PRAVEEN K
ASSISTANT REGISTRAR

ITRUE Copyyy &
SECTION OFFICER

1. The Principal Secrelary, Revenug Department, State  of Telangana,
Secretarial, Hyderabaq.

2. The Tahsildar, Ramchandrapuram Mandal, Sangareddy District

3. The Chairman, Telangana State Paliution Contrg) Boarg, Paryavaran Bhavan
Sanath Nagar Hyderabad.

7 One CC fo SRI RAJESH MADDY, Advocate [OPUC]

B. Two CCs to Gp for Revenue, High Court for the State of Telangana at
Hyderabad. [OUT)

7. One CC to SR PRANAV, S.C. for TSPCB [OPUC)
8. Two CD Copies , '



HIGH COURT

mstahments
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DATED:16/06/2023

WP.No.15103 of 2023

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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Telangana Siate ? ‘2 3
e S Regional Office - I Sangareddy

e .
m 5-1-28, Shantinagar, Sangareddy District.
T

Ph.N0.08455-297799, 276795

GeetaSapare
Environmental Engineer Email: ee-mdk1-tspcb@telangana.gov.in

Date:04.05.2024

Lr. No. PTC292/PCB/RO-1:SRD/2024-

To
The District Collector & Magistrate

Sangareddy District.

Madam,
Sub: TSPCB - RO-I: SRD - OA No.06 of 2022 filed Sri P.V. Subramanya Varma
R/o0. Hyderabad against unauthorized Stone Crushing units operating
illegally in Sangareddy District - Status report -- Submitted - Reg.
Ref: 1. OA No.6 of 2022 filed by Sri P.V. Subramanya Varma, S/o. Sri Achuta

Ramaraju, R/o. Khairathabad, Hyderabad
2. Hon'ble National Green Tribunal Order dated 14.10.2022.
Inspection of stone crusher by the Board officials on 17.10.2022,

03.11.2022 & 07.11.2022.
4. Seizure of DG set and control room of the crusher on 03.11.2022.
5. T.O.Lr.No.01/PCB/RO-1:SRD/2022-2404, Dt: 05.11.2022
6. Inspection of the stone crusher by the Board officials on 07.11.2022.
7. T.0.Lr.No.01/PCB/RO-I1:SRD/2022-2405, Dt:07.11.2022.
8. Order No.Gen/l73/TSPCB/ZO/RCP/LH/2022-229, Dt: 12.11.2022.
9. Hon'ble National Green Tribunal Order dated 15.11.2022.
10. Inspection of the stone crusher by the Board officials on 27.12.2022.
11.Lr.No.H2/1849/2022, Dt: 29.12.2022 from the District Collector.
12. Lr.No.OA.No.6 of 2022/PCB/R0O.I-SRD /2022, Dt: 29.12.2022.

13. FIR No. 215/23 was filed against the unit on 25.03.2023.
WP No.15103 of 2023 before the Hon’ble High Court of Telangana on

12.06.2023.
Notice to the industry on 19.09.2023, 13.10.2023 , 10.11.2023&

15.
12.12.2023 for payment of 39, 4, 5t& 6t installments of Rs. 4,29,116/-

towards Environmental Compensation
16. Inspection of the stone crusher by the Board officials on 26.03.2024.

@Ee@
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Itis to submit that an Orviginal Application (OA) was filed before the Hon'ble NGT,
Chennai by P.V.SubramanyaVarma, Hyderabad against illegal and unauthorized stone
crusher units operated in GO Ms No. 111 area i.e., Vattinagulapally, Kokapet, Gouldoddi,

Gopanpally, Kollur, Kotwalguda, Osmannagar villages in Rangareddy & Sangareddy
Districts.

The Hon'ble NGT, Chennai vide order datedordered as follows:
Z1-10- 1028

............. the Pollution Control Board is directed to give another report unit-wise
explaining us to the action taken, fine levied, fine recovered, to be levied, how many

number of units still operating and action to be taken by them.”

In this regard following is submitted,

Itis to submit that, during 2019, the following 6 No's of stone crushing units were located

in G.0.Ms.No.111 area i.e., within 10 Km radius of HimayatSagar and Osman sagar lakes.

1. M/s. Arkid Infra, Sy. No. 192, 193, 194, 195, 196, 197 & 198, Kollur V),
Ramachandrapuram (M), Sangareddy District (Respondent No. 26).

2. M/s. Pulluri Mining & Logistics Pvt. Ltd., Unit-I, Sy. No. 196, 197 and 198, Kollur
Village, Ramachandrapuram (M), Sangareddy District (Respondent No. 27).

3. M/s. Gold Dust Ventures LLP, Sy.No.192 to 198, Kollur (V), Ramachandrapuram
(M), Sangareddy District (Respondent No. 28).

4. M/s. Sri SaiBalaji Rock, Sy. No0.193 &194, Kollur, Sangareddy District
(Respondent No. 29).

5. M/s. Hitech Stone &Robos and Industry, Sy. No.193 &194, Kollur, Sangareddy
District (Respondent No. 30).
6. M/s. Hanuma Enterprises, Sy. No. 12E, Osman Nagar (V), Ramachandrapuram
(M), Sangareddy District (Respondent No. 31).
The respondent stone crusher unit No's 26, 27, 30& 31 were issued with closure orders
on 14.05.2019& 24.07.2020 respectively and subsequently found dismantled on
11.01.2022 whereas, Respondent Stone Crusher unit No.28 was issued with closure

order on 10.12.2019 and found dismantled on 15.06.2022.




- f’ -
. Fil é-b
-lle No.TSPCB-ROSR/TECH/88/2023-TELANGANA STATE POLLUTION CONTROL BOARD

Presently, only one stone crushing unit i.e., M/s. Sri Sai Balaji Rocl, Sy. No.193 &194,
Kollur, Sangareddy District (Respondent No. 29) is located in G.0.Ms.No.111 area
and the same was issued with closure order on 14.05.2019. Currently, the stone crusher
is not in operation. The following are the details of action taken against the unit, levy of
environmental compensation and also the amount collected from the industry.

a. Environmental Compensation:

> The Board vide order dated 12.11.2022 levied Environmental Compensation of
Rs. 30,25,000/- on the incustry in compliance with the Hon'ble NGT order
dated 17.01.2022 for operating units without consent of the Board even after
issue of the Closure order dated 14.05.2019.

» The Board addressed a letter to the District Collector & Magistrate on
11.04.2023 requesting for recovery of Environmental Compensation (EC) from
the unit immediately under Revenue Recovery Act. Subsequently, The
Tahsildar, Ramachandrapuram issued demand notice on 06.04.2023 under
Revenue Recovery Act, 1864 to remit an amount of Rs.30,25,000/- towards
Environmental Compensation within one week failing which distained

property will be brought to public sale.
Later, the industry has paid Rs. 4,50,000/- towards Environmental

Compensation on 15.04.2023 and the industry has not paid the balance

Y

environmental compensation fee of Rs. 25,75,000/-..

% The Tahsildar, Ramachandrapuram has issued inventory of the attached

property on 02.05.2023, notice of movable property on 16.05.2023 and

demand notice prior to attachment of land on 06.06.2023 under Revenue

Recovery Act for recovering the balance Environmental Compensation of Rs.

25,75,000/-.
» The industry has filed IA No.60 0f 202
pefore the Hon'ble NGT, Chennai on 21.05.

3 in the matter of OA NO.6 of 2022

2023 against the Environmental
Compensation levied by the Board and req

> uested Hon’ble NGT to advance the hearing of OA No.6 from 17.07.2023 to an

earlier date. The Honb'le NGT vide order dated 29.0

hearing application and listed the case for hearing on 2
e industry has also filed WP No0.15103 of 2023 before the Hon'ble High
06.04.2023,

5.2023 closed the advance
1.07.2023.

> Th

Court of Telangana on 12.06.2023 to quash the notices dated
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16.05.2023 and

under

02.05.2023,

Ramachandrapuram

06.06.2022

Revenue
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the Tahsildar,

recovering the

issued by

Recovery Act for

Environmental Compensation levied by the Board.

The Hon'ble High Court vide disposal order dated 16.06.2023 directed that the

petitioner shall deposit the compensation amount after deducting the amount

already paid to the Board in six equated monthly installments commencing

from the Month of July'2023; instal

month: overall within six months.

Iments to be paid in the first week of each

Accordingly, the industry has paid the 1st installment of Rs. 4,29,116/- on

10.07.2023 to the TSPCB Account bearing No. 39271613872.The industry has
paid the 2ndinstallment of Rs. 4,29,116/- (Rs.3,00,000/- on 21.08.2023 and
Rs.1,29,116/- on 23.08.2023) to the TSPCB Account bearing No.39271613872.

The industry has to pay the balance environmental compensation of

Rs.17,16,768/- in remaining four installments vide Hon'ble High Court order.

The industry has not paid the 39,

4th 5thg 6th installments for the month of

September’2023, Oct’2023, Nov'2023& Dec’2023 thus violating the directions
the issued by Hon’ble High Court vide order dated 16.06.2023 in the matter of

WP No.15103 of 2023.

This office issued notice to the industry on

10.11.2023& 12.12.2023 for payment of 3rd, 4th

19.09.2023, 13.10.2023 ,

, 5th& 6th installments of Rs.

4,29,116/- towards Environmental Compensation,

b. Status of FIR: FIR No. 215/23 was

RCPuram, Police Station for tampering the se

room without taking permission from Rev
ddy on 10.06.2023 sentencing to pay fine

disposed by the JFCM Court, Sangare
amount of Rs.1,00,950/- before the L
guilt. The industry has paid the fine a
Subsequently, the status of the indu
Kollur, Sangareddy District (Respon
committee meeting held on 14.12.202
Additional Director & Divisiona

grievance regarding re-operation

Kollur village, Ramchandrapuram Mandal,

filed against the unit on 25.03.2023 at
al provided to the crusher control

enue department/TSPCB. The case was

okAdalath as the occupier has admitted his
mount of Rs. 1,00,950/- on 10.06.2023.

stry (M/s. Sri SaiBalaji Rock, Sy. No.193 &194,
dent No. 29)) was reviewed in the Task Force
3 with regard to complaint received by the
| Head, IPC-V, CPCB on 19.10.2023 Public
of stone crusher in Sy.No. 192, 194 & 195 at

Sangareddy. The Committee after
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detailed discussions recommended o issue Directions, The Board vide order dt:

27.12.2023 issued Directions to the industry to comply immediately,

a. The industry shall not operate the unit under any circumstances and
shall dismantle all the conveyor belts immediately.

b. The industry shall pay 3rd, 4th, 5th& 6t installments of Rs. 4,29,116/-
towards Environmental Compensation as per Hon’ble High Court vide
order dated: 16.06.2023 in the matter of WP No. 15103 of 2023.

¢.  Asperthe NGT Directions dt: 12.01.2024 stating that
4. However, the learned counsel appearing for the applicant would insist
that the TSPCB should cause one more inspection, as the units are still
functioning and before the inspection is done, the applicant should be puton
notice so that he can accompany the TSPCB authorities.

5. Accordingly, we direct the TSPCB to inspect these units once again, after
giving notice to the applicant and its counsel....”

d. In this regard the Board addressed letter to Mr. P.V.SubramanyaVarma, Journalist
& V.B. Subramanyam, Advocate to accompany TSPCB authorities for inspection of
crushers in GO 111 area on 28.01.2024 at 11.00 AM along with relevant
records/documents (if any). Accordingly, the Board Officials along with Mr.
P.V.SubramanyaVarma, Journalist & V.B. Subramanyam, Advocate inspected the
crushersin GO 111 area on 28.01.2024.

e, The status of the industries is herewith submitted below:

SL No Name and address of the units Operational Status

1 | M/s. Arkid Infra, Sy. No. 192, 193, 194, | During inspection, it was observed
195, 196, 197 & 198, Kollur (V), | thatthe unit was dismantled.
Ramachandrapuram (M), Sangareddy
District (Respondent No. 26).

2 | M/s. Pulluri Mining & Logistics Pvt. Ltd,, | During inspection, it was observed
Unit-l, Sy. No. 196, 197 and 198, Kollur | that the unit was dismantled.
Village, Ramachandrapuram (M),
Sangareddy District (Respondent No. 27).
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3 | M/s. Gold Dust Venturee ".LP, Sy.No.192 | During inspection, it was observed
to 198, Kollur (V), Ramachandrapuram | that the unit was dismantled.

(M), Sangareddy District (Respondent No.
28).

4 | M/s. Sri Sai Balaji Rock, Sy. N0.193 &194, | During inspection, the unit was not
Kollur, Sangareddy District (Respondent | in operation.
No. 29)

5 | M/s. Hitech Stone & Robos and Industry, | During inspection, it was observed
Sy. No0.193 &194, Kollur, Sangareddy | that the unit was dismantled.
District (Respondent No. 30)
6 | M/s. Hanuma Enterprises, Sy. No. 12E, | During inspection, it was observed
Osman Nagar (V), Ramachandrapuram | that the unit was dismantled.

(M), Sangareddy District (Respondent No.
31)

f. Operational Status of M/s. Sri Sai Balaji Rock, Sy. No.193 &194, Kollur,
Sangareddy District (Respondent No. 29):
i.  The Board Officials inspected the Stone crusher accompanying with Official
from Vigilance & Enforcement Department; Asst Divisional Engineer,
TSSPDCL, Officials from Mines and Geology Department; Officials from
Revenue Department.

ii. Wﬁon on 26.03.2024 it was observed that stone crusher was

H ' . —
X not in operation
e e
iii. It was also observed that the stone crusher has removed the product
conveyors.

iv.  Heaps of aggregate was observed in the premises of the stone crusher.
v.  No DG Set was observed within the premises of the stone crusher.
vi. It was observed that the Control panel of the stone crusher was locked and

the power supply from transformer was seized.

vii.  The industry has paid the 1stinstallment of Rs. 4,29,116/- on 10.07.2023 &
ond installment of Rs. 4,29,116/- towards Environmental Compensation.
However, the industry has not paid 3'd, 4th, 5t & 6t installments of Rs.
4,29,116/- towards Environmental Compensation as per Hon'ble High
Court vide order dated: 16.06.2023 in the matter of WP No. 15103 of 2023.
This office issued notice to the industry on 19.09.2023, 13.10.2023,
10.11.2023 & 12.12.2023 for payment of 314, 41, 5h& 6™ installments of Rs.

4,29,116/- towards Environmental Compensation. The copies are enclosed.
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viil.  The TSSPDCL, MIG Section, R.C.Puram Sub Division has submitted the
Electrical consumption bills of the stone crusher for the period from Feb
2019 to May 2021. As per the bills, it is observed that the power was

disconnected on 17.12.2020 and the unit was not in operation.

Yours faithfully,

Signed by Geetha Sapare
Date: 04-05-2024 11:57:19
Reason: Approved

ENVIRONMENTAL ENGINEER
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———— TELANGANA STATE POLLUTION CONTROL BOARD
Toromunn S Reglonal Office = I: Sangareddy
m—’ 5.1-20, Shantinagar, Sanpareddy - 502 001, Sangareddy District
s

Ph.N0.08455-297799, 276795

Geeta Sapare
Emall: ee-mdk1-tspeh@telangana.gov.in

Environmental Enginecer
L. No. ll(?l‘l)?9/l’CB/R0-l:SRD/2023-@0 Date: 19.09.2023

NQTICE

Sub: TSPCB - RO-I, SRD - M/s. Sri Sai Balaji Rock Industry, Sy. No.193 &194,
Kollur (V), Ramachandrapuram (M), Sangareddy District - OA No.6 of 2022
and WP No0.15103 0f 2023 - Show-cause Notice - Issued - Reg.

Ref: 1. Directions given by the Hon'ble NGT in the matter of OA No.6 of 2022 on
14.10.2022
2. Hon'ble High Court order dated in WP No.15103 0f 2023, Dt:16.06.2023
@@@

WHEREAS M/s. Sri Sai Balaji Rock Industry is a stone crusher located at
Sy. N0.193 &194, Kollur (V), Ramachandrapuram (M), Sangareddy District.

WHEREAS the TSPCB levied Environmental Compensation of Rs. 30,25,000/-
vide order dated 12.11.2022 against the industry for violating the conditions of the

Board

WHEREAS you have paid Rs.4,50,000/- on 15.04.2023 against the levied
compensation of Rs.30,25,000. The Revenue Department as per the Revenue recovery
Act issued notices for collecting the remaining environmental compensation.

WHEREAS You have approached the Hon'ble High Court vide WP N0.15103 of
2023 against the notices issued under Revenue Recovery Act where the Hon'ble High
Court vide dispasal order dated 16.06.2023 directed you to pay the remaining
environmental compensation of Rs.25,75,000 in six equated installments in the first

week of each month.

WHEREAS you have paid the 1= installment of Rs.4,29,166/-on 10.07.2023 and
ond installment of Rs.4,29,166/- in two transactions on 21.08.2023 and 23.08.2023.
However, you have not paid the 34 installment of Rs. 4,29,166/- for the month of

September which was due for payment in first week 6fSeptember.

In view of the above, you are hereby directed to pay the pending installment
immediately failing which action will be initiated against your industry under relevant
provisions of Air Act, 1981 and Environment {Protection) Act, 1986 without further

notice. w() 7
ey
ENVIRONMENTAL ENGINEER

To /&Environmar Engineer,
i .. 1.5. Pollution Centrol Board,

M/s. Sri Sai Balaji Rock Industry, Resienz! Office4, SANGAREDDY.

Sy. N0.193 &194, Kollur (V).

Ramachandrapuram (M),

Sangareddy District.

Copy submitted to the JCEE, TSPCB, Zonal Office, R.C. Puram, Sangareddy District for

kind information.
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STriamaane Mwn Reglonal Olfice - [; Sangareddy
W 5:1-28, Shantinagar, Sangareddy - 502 001, Sangareddy District
s
Geeta Sapare Ph.No.0B455-297799, 276795
Environmental Engineer Emall: ee-mdlcI-tspeb@elanpgana.gov.in
Ly No. RCPO79/PCB/RO-1:SRD /2023 (47 Date: 10.10.2023
1255

Sub: TSPCB - RO-I, SRD - M/s. Sri Sai Balaji Rock Industry, Sy. No.193 &194,
Kollur (V), Ramachandrapuram (M), Sangareddy District - OA No.6 of 2022
and WP No.15103 0f 2023 - Show-cause Notice - Issued - Reg,

Ref: 1. Directions given by the lHon'ble NGT in the matter of OA No.6 of 2022 on

14.10.2022
2. Hon'ble High Court order dated in WP N0,15103 of 2023, Dt:16.06.2023
3. Notice No. RCP079/PCB/RO-1:5RD/2023-670, Dt:19.09.2023.

e

WHEREAS M/s. Sri Sai Balaji Rock Industry is a stone crusher located at
Sy. N0.193 &194, Kollur (V), Ramachandrapuram (M), Sangareddy District.

WHEREAS the TSPCB levied Environmental Compensation of Rs. 30,25,000/-
vide order dated 12.11.2022 against the industry for violating the conditions of the

Board

WHEREAS you have paid Rs.4,50,000/- on 15.0-h.2023 againsc the levied
compensation of Rs.30,25,000. The Revenue Department as per the Revenue recovery

Actissued notices lor collecting the remaining environmental compensation.

WHEREAS You have approached the Hon'ble High Court vide WP NO.15103 of
2023 against the notices issued under Revenue Recovery Act where the Hon'ble High
Court vide disposal order dated 16.06.2023 directed you to pay the remaining
environmental compensation of Rs.25,75,000 in six equated installments in the first

week of each month.

WHEREAS you have paid the 15t installment of Rs.4,29,166/-on 10.07.2023 and
2nd ipstallment of Rs.4,29,166/- in two transactions on 21.08.2023 and 23.08.2023.
However, you have not paid the 3¢ installment of Ry, 1.29,106/- lor the month ol
September which was due for payment in first week of September. A notice was also
issued to you on 19.09.2023 for not paying the 3 installment due for September'2023

but you have not yet paid the 3 installment,

WIHEREAS as per the orders of the Hon'ble Iigh Court, you are also required to
pay the 4 insrallment of Rs.4,29,166/- in the first week of October'2023 but il date

you have not paid the same,
Page l1of 2
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ed to pay the 3rd and 4"

In view of the above, you are hereby again direct
f September‘2023 and

installments of environmental compensation for the month o
Octoher'2023 respectively as per the orders of llon'ble High Court immediately failing
ons of Air Act,

which action will be initiated against your industry under relevant provisi

1981 and Environment (Protection) Act, 1986 without further notice.

0
ENVIRONMENT 1-ENGINEER
d);} wal Enginecs,
T.S. PokTtivn Control Boar:,

Regionn! Offlce-|, SANGARED!”

To

M/s. Svi Sai Balaji Rock Industry,
Sy. N0.193 &194, Kollur (V).
Ramachandrapuram (M),

Sangareddy District.

Copy submitted to the JCEE, TSPCB, Zonal Office, R.C. Puram, Sangareddy District for

kind information.

page 20f2
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S TELANGANA STATE POLLUTION CONTROL BOARD
Teramoana Shove Regional Office - Sangareddy
W 5.1.28, Shantinagar, Sangareddy = 502 001, Sangare
a1/
Geeta Sapare
Environmental Engineer
Lr. No, RCP079/PCB/RO-1:SRD/2023- 108

NOTICE

ddy District

Ph.N0.08455-297799, 276795
Email: ee-mdk1-tspch@telangana.gov.in

Date: 10,11.2023

Sub: TSPCB - RO-I, SRD - M/s. Sri Sai Balaji Rock Industry, Sy. No.193 &194,
Kollur (V), Ramachandrapuram (M), Sangareddy District -~ OA No.6 of 2022
and WP N0.15103 of 2023 - Show-cause Notice - [ssued - Reg.

Ref: 1. Directions given by the lfon’ble NGT in the matter of OA No.6 of 2022 on

14.10,2022
2. Hon'ble High Courtorder dated in WP No0.15103 of 2023, Dt: 16.06.2023

3. Notice No. RCP079/PCB/RO-1:SRD/2023-670, Dt:19.09.2023.
4. Notice No. RCP079/PCB/RO-1:SRD/2023- 697, Dt:13.10.2023.
@@@

WIEREAS M/s. Sri Sai Balaji Rock Industry is a stone crusher located at
Sy. No.193 &194, Kollur (V), Ramachandrapuram (M), Sangareddy District.

WIHEREAS the TSPCB levied Environmental Compensation of Rs. 30,25,000/-

vide order dated 12.11.2022 against the industry for violating the conditions of the

Board

WHEREAS you have paid Rs.4,50,000/- on 15.04.2023 against the levied
compensation of Rs.30,25,000. The Revenue Department as per the Revenue recovery

Act issued notices for collecting the remaining environmental compensation.

WHEREAS You have approached the Hon'ble lligh Court vide WP NO.15103 of
2023 against the notices issued under Revenue Recovery Act where the Hon'ble High
Court vide disposal order dated 16.06.2023 directed you to pay the remaining

environmental compensation of Rs.25,75,000 in six cquated installments in the first

week of each month.

WHEREAS you have paid the 15t installment of Rs.4,29,166/-on 10.07.2023 and
2nd installment of Rs.4,29,166/- in two transactions on 21.08.2023 and 23.08.2023.
However, you have not paid the 3 installment & 4" installment of Rs, 4,29,166/- for the
month of September & October 2023 respectively. A notice was also issued to you on

19.09.2023 & 10.10.2023 for not paying the 3 installment & 4% installment.

Page 1of2
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WHEREAS as per the orders of the Hon'ble Iligh Court, you arc also required to
W i te
pay the 5™ installment of Rs.4,29,166/- in the first week of November’ 2023 but till da

you have not paid the same.

In view of the above, vou arc hereby again directed to pay the 3 40 & 54
installments of environmental compensation for the month of September'2023,
October'2023 & November'2023 respectively as per the orders of Hon’ble High Court
immediately failing which action will be initiated against your industry under relevant

provisions of Air Act, 1981 and Environment (Protection) Act, 1986 without further
noticc.

2
ENVIR(D ENTALENGINEER
(_[?{m:i/ron Aental Enzinecr,
To T.5. Pollution Centrol Board,
M/s. Sri Sai Balaji Rock Industry, Aeglonal Ofllce-1, SANGARED[
Sy.No0.193 &194, Kollur (V),

Ramachandrapuram (M),
Sangareddy District.

Copy submitted to the JCEE, TSPCB, Zonal Office, R.C. Puram, Sangareddy District for
kind informadon.
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TELANGANA STATE POLLUTION CONTROL BOARD

[
BVOVORY OO

walolanoans a0, Regional Office - I: Sangareddy
mhgE 148 Shantinagar, Sangareddy - 502 001, Sangareddy District
N1/

Geeta Sapare Ph.N0.08455-297799, 276795

Environmental Engineer Email: ee-mdk1-tspch@telangana.gov.in

Date:

Lr. No. RCP079/PCB/RO-1:SRD/2023-

12.12.2023

NOTICE

Sub: TSPCB - RO-I, SRD - M/s. Sri Sai Balaji Rock Industry, Sy. No.193 &194, Kollur
(V), Ramachandrapuram (M), Sangareddy District - OA No.6 of 2022 and WP

No0.15103 of 2023 - Show-cause Notice - Issued - Reg.
Ref: 1. Directions given by the Hon’ble NGT in the matter of 0A No.6 of 2022 on
14.10.2022
Hon'ble High Court order dated in WP No.15103 of 2023, Dt:16.06.2023
Notice No. RCP0O79/PCB/RO-1:SRD/2023-670, Dt:1 9.09.2023.
Notice No. RCP079/PCB/RO-I:SRD/2023- 697, Dt:13.1 0.2023.
_ Notice No. RCP079/PCB/RO-I:SRD/2023- 708, Dt:10.11.2023.

_ Reminder Notice No. RCP079/PCB/RO-1: SRD/2023- Dt: 28.11.2023.
@@@

WHEREAS M/s. Sri Sai Balaji Rock Industry is a stone crusher located at
Sy. No.193 &194, Kollur (V), Ramachandrapuram (M), Sangareddy District.

WHEREAS the TSPCB levied Environmental Compensation of Rs. 30,25,000/-

vide order dated 12.11.2022 against the industry for violating the conditions of the

Board

WHEREAS you have paid Rs.4,50,000/- on 15.04.2023 against the levied

compensation of Rs.30,25,000. The Revenue Department as per the Revenue

recovery Act issued notices for collecting the remaining environmental

compensation.



File No.TSPCB-ROSR/TECH/87/2023-TELANGANA STATE POLLUTION CONTROL BOARD -

WHEREAS You have approached the Hon’ble High Court vide WP N0.15103 of
t where the Hon'ble High

1 to pay lhe remaining

2023 against the notices issued under Revenue Recovery Ac
Court vide disposal order dated 16.06.2023 directed you

environmental compensation of Rs.25, 75,000 in six equated installments in the first

week of each month.

WHEREAS you have paid the 15t installment of Rs.4,29,166/-on 10.07.2023

and 2" installment of Rs.4,29,166/- in two transactions on 21.08.2023 and

-d « , h
23.08.2023. However, you have not paid the 3'd installment , 4" installment , 5¢

installment & 6" installment of Rs. 4,29,166/- for the month of September , October

2023, November 2023 & December 2023 respectively. A notice was also issued to

you on 19.09.2023 , 10.10.2023, 10.11.2023 & 28.11.2023 for not paying the 37

installment, 4" installment & 5" installment.

In view of the above, you are hereby again directed to pay the 37 ,4th, 5th &

6th installments of environmental compensation for the month of September’2023,
October’2023 , November'2023 & December’2023 respectively as per the orders of
Hon'ble High Court immediately failing which action will be initiated against your
industry under relevant provisions of Air Act, 1981 and Environment (Protection)

Act, 1986 without further notice.

Signed by Geetha Sapare
Date: 12-12-2023 19:53:48

Reason: Approved
ENVIRONM BN PATENGINEER

To

M/s. Sri Sai Balaji Rock Industry,
Sy. No.193 &194, Kollur (V),
Ramachandrapuram (M),
Sangareddy District.

Copy submitted to the JCEE, TSPCB, Zonal Office, R.C. Puram, Sangareddy District for
kind information.
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TELANGANA STATE POLLUTION CONTROL BOARD
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Boorrm oo

ﬂ Regional Office - I: Sangareddy
m’ 5-1-28, Shantinagar, Sangareddy - 502 001, Sangareddy District
s
Geeta Sapare Ph.No.08455-297799, 276795
Environmental Engincer Email: ee-mdk1-tspch@telangana.gov.in
Lr. No. RCP079/PCB/RO-I:SRD/2023- <7 g Date:10.11.2023
NOTICE

Sub: TSPCB - RO-I, SRD - M/s. Sri Sai Balaji Rock Industry, Sy. No.193 &194,
Kollur (V), Ramachandrapuram (M), Sangareddy District - OA No.6 of 2022
and WP No0.15103 of 2023 - Show-cause Notice - Issued - Reg.

Ref: 1. Directions given by the Hon'ble NGT in the matter of OA No.6 of 2022 on

14.10.2022
2. Hon'ble High Court order dated in WP N0.15103 of 2023, Dt:16.06.2023
3. Notice No. RCP079/PCB/RO-I:SRD/2023-670, Dt:19.09.2023.
4. Notice No. RCP079/PCB/RO-1:SRD/2023- 697, Dt:13.10.2023.

@@@

WHEREAS M/s. Sri Sai Balaji Rock Industry is a stone crusher located at
Sy. No.193 &194, Kollur (V), Ramachandrapuram (M), Sangareddy District.

WHEREAS the TSPCB levied Environmental Compensation of Rs. 30,25,000/-
vide order dated 12.11.2022 against the industry for vio]ating the conditions of the

Board

WHEREAS you have paid Rs.4,50,000/- on 15.04.2023 against the levied
compensation of Rs.30,25,000. The Revenue Department as per the Revenue recovery

Act issued notices for collecting the remaining environmental compensation.
v i.
LY

Yo
WHEREAS You have approached the Hon'ble High Court vide WP NO.15103 of
2023 against the notices issued under Revenue Recovery Act where the Hon'ble High
Court vide disposal order dated 16.06.2023 directed you to pay the remaining

environmental compensation of Rs.25,75,000 in six equated installments in the first

week of each month.

WHEREAS you have paid the 1%t installment of Rs.4,29,166/-on 10.07.2023 and

znd installment of Rs.4,29,166/- in two' transactions on 21.08.2023 and 23.08.2023.

- However, you have not paid the 3 installment & 4" installment of Rs. 4,29,166/- for the

month of September & October 2023 respectively. A notice was also issued to you on



WHEREAS as per the orders of the Hon'ble High Court, you are also required to

pay the 5% installment of Rs.4,29,166/- in the first week of November’ 2023 byt till date
you have not paid the same,

In view of the above, you are hereby again directed to pay the 3rd 4th & St
installments  of environmental compensation for the month of September’'2023,
October'2023 & November'2023 respectively as per the orders of Hon’ble High Court
immediately failing which action will be initiated against your industry under relevant

provisions of Air Act, 1981 and Environment (Protection) Act, 1986 without further
notice.

2

ENVIRQ)}P TENTALENGINEER
@Envirgpmental Engincey,
To ﬁTEﬁﬁution Centrol Board,
M/s. Sri Sai Balaji Rock Industry, Reglonal Office-l, SANGARED( .
Sy.N0.193 &194, Kollur (V),

Ramachandrapuram (M),

Sangareddy District.

Copy submitted to the JCEE, TSPCB, Zonal Office, R.C. Puram, Sangareddy District for
kind information.
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TELANGANA STATE POLLUTION CONTROL BOARD

Regional Office - I: Sangareddy

Telangnnn Siato
™ e e, i .
= A 5-1-28, Shantinagar, Sangareddy - 502 001, Sangareddy District

bhd
A1/
Geeta Sapare PI.N0.08455-297799, 276795
Environmental Engineer Emall: ee-mdk 1-tspcb@tclangana.gov.in
Lr. No. RCI‘079/I’CB/RO-I:SRD/20_23- £97- Datc:rlg.10.2023
~ i

Sub: TSPCB - RO-I, SRD - M/s. Sri Sai Balaji Rock Industry, Sy. No.193 &194,
Kollur (V), Ramachandrapuram (M), Sangareddy District - OA No.6 of 2022
and WP No.15103 of 2023 - Show-cause Notice - Issued - Reg.

Ref: 1. Directions given by the Hon'ble NGT in the matter of OA No.6 of 2022 on

14.10.2022

2. Hon'ble High Courtor
3. Notice No. RCPO?Q/PCB/RO-]:SRD/ZO23-670, Dt:19.09.2023.

@@@

der dated in WP No.15103 0f 2023, Dt:16.06.2023

WHEREAS M/s. Sri Sai Balaji Rock Industry is a stone crusher located at

Sy. No.193 &194, Kollur (V), Ramachandrapuram (M), Sangareddy District.

al Compensation of Rs. 30,25,000/-

WHEREAS the TSPCB levied Environment
s of the

vide order dated 12.11.2022 against the industry for violating the condition

Board

WHEREAS you have paid Rs.4,50,000/- on 15.04.2023 against the levied

compensation of Rs.30,25,000. The Revenue Department as per the Revenue recovery

Act issued notices for collecting the remaining environmental compensation.

WHEREAS You have approached the Hon’ble High Court vide WP N0.15103 of

2023 against the notices issued under Revenue Recovery Act where the Hon'ble High

Court vide disposal order dated 16.06.2023 directed you to pay the remaining

environmental compensation of Rs.25,75,000 in six equated instaliments in the first

week of each month.

WHEREAS you have paid the 1% installment of Rs.4,29,166/-on 10.07.2023 and
- in two transactions on 21.08.2023 and 23.08.2023.

rd installment of Rs. 4,29,166/- for the month of

ond installment of Rs.4,29,166/
However, you have not paid the 3

September which was due for payment in first week of September. A notice was also

issued to you on 19.09.2023 for not paying the 3¢ installment due for September'2023

but you have notyet paid the 37 installment.

WHEREAS as per the orders of the Hon'ble High Court, you are also required to
pay the 4t installment of Rs.4,29,166/- in the first week of October’2023 but till date



In view of the above, you are hereby again directed to pay the 3rd and 4%
installments of environmental compensation for the month of September'2023 and
October'2023 respectively as per the orders of Hon'ble High Court immediately failing
which action will be initiated against your industry under relevant provisions of Air Act,

1981 and Environment (Protection) Act, 1986 without further notice.

ENTAL-ENGINEER

YRtal Engineer,

Yy

EﬁVI.RQN
! é \4h ori
dution Control Board,

To
Regienal Difige-1, SANGAREDC «

M/s. Sri Sai Balaji Rock Industry,
Sy. N0.193 &194, Kollur (V),
Ramachandrapuram (M),

Sangareddy District.

Copy submitted to the JCEE, TSPCB, Zonal Office, R.C. Puram, Sangareddy District for

kind information.
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TELANGANA STATE POLLUTION CONTROL BOARD

iiuon-nu--an
Tolangana State Regional Office - I: Sangareddy
- 502 001, Sangareddy District

N ™ ]
W 5-1-28, Shantinagar, Sangareddy
- '
Geeta Sapare Ph.N0.08455-297799, 276795
Environmental Engineer Email: cc-mdkl-tspcb@telangana.gov.in
Lr.No. RCP079/PCB/R0-I:SRD/2023- Date: 10,10.2023
NOTICE

Sub: TSPCB - RO-I, SRD - M/s. Sri Sai Balaji Rock Industry, Sy. No.193 &194,
Kollur (V), Ramachandrapuram (M), Sangareddy District = OA No.6 of 2022
and WP No.15103 of 2023 - Show-cause Notice - Issued - Reg.

Ref: 1. Directions given by the Hon'ble NGT in the matter of OA No.6 of 2022 on

14.10.2022

2. Hon'ble High Cour
Notice No. RCPO79/PCB/RO-I:SRD/2023-670, Dt:19.09.2023.

@@@

t order dated in WP No.15103 of 2023, Dt:16.06.2023

Sri Sai Balaji Rock Industry is a stone crusher located at

WHEREAS M/s.
strict.

Sy. No.193 &194, Kollur (V), Ramachandrapuram (M), Sangareddy Di

CB levied Environmental Compensation of Rs. 30,25,000/-

WHEREAS the TSP
nditions of the

vide order dated 12.11.2022 against the industry for violating the co

Board

u have paid Rs.4,50,000/- on 15.04.2023 against the levied

WHEREAS yo
Revenue recovery

compensation of Rs.30,25,000. The Revenue Department as per the

r collecting the remaining environmental compensation.

Act issued notices fo
e approached the Hon'ble High Court vide WP N0.15103 of

WHEREAS You hav
Hon'ble High

2023 against the notices issued under Revenue Recovery Act where the

Court vide disposal order dated 16.06.2023 directed you to pay the remaining

environmental compensation of Rs.25,75,000 in six equated installments in the first

week of each month.
paid the 1%¢ installment of Rs.4,29,166/-on 10.07.2023 and

WHEREAS you have
. in two transactions on 21.08.2023 and 23.08.2023.

2nd installment of Rs.4,29,166/
However, you have not paid the 3 installment of Rs. 4,29,166/- for the month of

September which was due for p
issued to you on 19.09.2023 for not paying the 31

ayment in first week of September. A notice was also

installment due for September'2023

but you have not yet paid the 37 installment.

WHEREAS as per the orders of the Hon’ble High Court, you are also required to

 pay the 4% installment of Rs.4,29,166/- in the first week of October’'2023 but till date




{
o
s
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you are hereby again directed to pay the 3rd and 4¢h

In view of the above,
nth of September2023 and

installments of environmental compensation for the mo
h Court immediately failing

October'2023 respectively as per the orders of Hon'ble Hig
tion will be initiated against your industry under relevant

nvironment (Protection) Act, 1986 without further notice.

provisions of Air Act,

which ac

1981 and E
ENVIR NM L NGINEER
_{;Ll-nwro/a c: M Enzinee’,
To T.5. Pollution Control goard,
Regional Office-i, SANGARFD

M/s. Sri Sai Balaji Rock Industry,
Sy. N0.193 &194, Kollur (V).
Ramachandrapuram (M),

Sangareddy District.

PCB, Zonal Office, R.C. Puram, S_angareddy District for

Copy submitted to the JCEE, TS
kind information.
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TELANGANA STATE POLLUTION CONTROIL BOARD

————,
Berorraem trvnio

Telanpana Siate
—annpana Wit Regional Office - I: Sangareddy

ﬁ‘\!"’ "" 5-1-28, Shantinagar, Sangareddy - 502 001, Sangareddy District
Geeta Sapare Ph.No.08455-297799, 276795
Environmental Enginecer Email: ee-mdlc-tspch@telangana.gov.in

r. No. RCPO CB/RO-1:SRD/2023- Date:

2.12.202
NOTICE

Sub: TSPCB - RO-1, SRD - M/s. Sri Sai Balaji Rock Industry, Sy. No.193 &194, Kollur
(V), Ramachandrapuram (M), Sangareddy District - OA No.6 of 2022 and WP
No.15103 of 2023 - Show-cause Notice - Issued - Reg.

Ref: 1. Directions given by the Hon’ble NGT in the matter of 0A No.6 of 2022 on
14.10.2022

. Hon’ble High Court order dated in WP No.15103 of 2023, Dt:1 6.06.2023

. Notice No. RCP079/PCB/RO-I:SRD/2023-670, Dt:19.09.2023.

. Notice No. RCP079/PCB/RO-I:SRD/2023- 697, Dt:13.10.2023.

. Notice No. RCP079/PCB/RO-I:SRD/2023- 708, Dt:10.11.2023.

. Reminder Notice No. RCP079/PCB/RO-I: SRD/2023- Dt: 28.11.2023.
@E@®@
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WHEREAS M/s. Sri Sai Balaji Rock Industry is a stone crusher located at
Sy. No.193 &194, Kollur (V), Ramachandrapuram (M), Sangareddy District.

WEHEREAS the TSPCB levied Environmental Compensation of Rs. 30,25,000/-
vide order dated 12.11.2022 against the industry for violating the conditions of the

Board

WHEREAS you have paid Rs.4,50,000/- on 15.04.2023 against the levied

compensation of Rs.30,25,000. The Revenue Department as per the Revenue

recovery Act issued notices for collecting the remaining environmental

compensation.
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File No.TSPCB-ROSR/TECH/87/2023-TELANGANA STATE POLLUTION CONTROL BOARD

WHEREAS You have approached the Hon’ble High Court vide WP N0.15103 of
2023 against the notices issued under Revenue Recovery Act where the Hon’ble High
Court vide disposal order dated 16.06.2023 directed you to pay the remaining
environmental compensation of Rs.25,75,000 in six equated installments in the first

week of each month.

WHEREAS you have paid the 1 installment of Rs.4,29,166/-on 10.07.2023
and 2"? installment of Rs.4,29,166/- in two transactions on 21.08.2023 and
23.08.2023. However, you have not paid the 3'd installment , 4" installment , 5th

installment & 6 installment of Rs. 4,29,166/- for the month of September , October
2023, November 2023 & December 2023 respectively. A notice was also issued to

you on 19.09.2023 , 10.10.2023 , 10.11.2023 & 28.11.2023 for not paying the 3rd

installment, 4™ installment & 5th installment.

In view of the above, you are hereby again directed to pay the grd 4th  5th &

6t installments of environmental compensation for the month of September’2023,
October’2023 , November’2023 & December2023 respectively as per the orders of
Hon’ble High Court immediately failing which action will be initiated against your

industry under relevant provisions of Air Act, 1981 and Environment (Protection)

Act, 1986 without further notice.

Signed by Geetha Sapare
Date: 12-12-2023 19:53:48

Reason: Approved
A koNTEN PACENGINEER

To :
M/s. Sri Sai Balaji Rock Industry,
Sy.No.193 &194, Kollur (V),
Ramachandrapuram (M),
Sangareddy District.

Copy submitted to the JCEE, TSPCB, Zonal Office, R.C. Puram, Sangareddy District for
kind information.



